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[English]

MR. CHAIRMAN: Many Members are 
raising their hands. As you know, naturally, 
according to rules we cannot reopen the 
whole discussion again. So, I am sorry. The 
Minister has already invited you all to place 
your demands in writing to him so that he can 
consider them before the Budget. I request 
all the Members who wish to speak now to 
resume their seaXs..,(lnterruptions).„He will 
do that.

(interruptions)

18.00 hrs.

MR. CHAIRMAN (SHRIMATI GEETA 
MUKHERJEE): No interruptbns please.

SHRI MAHADEORAO SHIWANKAR 
(Qhimur): I seek leave of the House to with* 
draw my amendments No. 1 and 2 of the 
Resolution of Shri Sudam Deshmukh.

MR. CHAIRMAN; Has the hon. Mem
ber leave of the House to withdraw his 
amendments?

MANY HON. MEMBERS: Yes.
Amendment Nos. 1 and 2 were, by leave 

withdrawn

SHRI SUDAM DESHMUKH: I seek 
leave of the House to withdraw my Resolu
tion.

MR. CHAIRMAN: Has the hon. Mem
ber leave of the House to withdraw his 
Resolution?

MANY HON. MEMBERS: Yes.
The Resolution was, by leave, withdrawn.

18.02 hrs.

RESOLUTION REGARDiNG POLL 
REFORMS

SHRI LK. ADVANI (New Delhi): I beg 
to move:

’That this House is of the opinion that

against the background of the Ninth 
General Elections, poll reforms shouM 
be urgently undertaken, more particu
larly to curb the influence of money* 
power and muscle power, and to err- 
sure that future electbns heki in this 
largest democracy of the workJ are 
completely free and fair.”

MR. CHAIRMAN: 
continue next time.

You may please

[Interruptions)

[English]

MR. CHAIRMAN: If you do like this, 
what am I to understand?

{Interruptions)

MR. CHAIRMAN: Shri Brahm Dutt.

SHRI BRAHM DUTT (Tehri Garhwal): 
Madam, yesterday, when the Prime Minister 
was replying to the debate on the Motion of 
Thanks on PreskJent’s Address, the Leader 
of the Opposition. Shri Rajiv Gandhi de
manded that all the papers regarding Bofors 
should be laid on the Table of the House, and 
It Is on record in the debates of this House, 
that the Prime Minister promised to lay them 
on the Table of the House today. And today 
he only made a statement. What he laid on 
the Table of the House is a bunch of papers 
whk:h are totally incomplete...(/nfe/rupf^ns). 
The Prime Minister should not behave like 
this... (Interruptions),

MR. CHAIRMAN: When i have given 
permission to one hon. member to make his 
point, all the others should listen. Even I 
could not hear what is saying. Please order. 
Yes Mr. Brahmadutt, what Is your point?

SHRI BRAHM DUTT: Madam, the 
Prime Minister may be requested to come to 
the House and lay all papers relating to 
Bofors issue on the Table of the 
House,.{Interruptions) All the papers must



383 Statt, re. Disappearance DECEMBER 29.1989
of Shri Jagdev Singh

Khudian,M,P. 384

[Sh. Brahm Dutt]

be laid on the Table of the House. Otherwise 
it will be an insult to this House... {Intenup- 
tions) There are two alternatives. Either jihey 
have to say that they have already laid all the 
papers on the Table of the House 
or...{Interruptions)

MR. CHAIRMAN- I call upon Shri Mufti 
Mohammad Sayeed to read out the state
ment.

{Intrrnintions)

18.06 hrs.

[English]

STATEMENT BY MINISTER DISAP
PEARANCE OF SHRI JAGDEV SINGH 
KHUDIAN MCMRCR OF PARLIAMENT

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir, 
I rise to inform the House of a disturbing 
development concerning an Honourable 
Member of Parliamont

ShnJagdev Singh Khudianhad returned 
to his house in village Khudian of Faridkot 
District, at about 2200 hours on December 
27. He was found missing from his room in 
the morning of Docember 28 when bed tea 
was sentto him. The search, however, started 
later on since the family members felt that he 
might have gone out some where. The sus
picion regarding his nbsonce arose when his 
family members found that his jacket, which 
he normally wore while going out of station, 
was hung on one of pegs in the room. It also 
contained his purse and papers. Later when 
the search started the police reportedly found 
only one set of footprints suspected to be of 
Shri Jagdev Singh Khudian himself going 
towards the Rajasthan Feeder through his 
own field which is located by the side of the 
Rajasthan Feodor Canal. This canal passes 
from near the village and is located at a 
distance of about one half to three fourth of

a kilometer from the house of Shri Jagdev 
Singh. The search party found his pair of 
shoes, turban and shawl near the bank of the 
canal. According to the police which had 
taken the statement of his son and nephew, 
Shri Jagdev Singh Khudian was somewhat v 
perturbed ever after his election. The Police 
was informed. SSP of the District personally 
went to the spot on receipt of information and 
directed the investigation. However, till re
ports last came in, it has not been possible to 
get any clue to the Hon'ble Member’s where
abouts or to the possible reasons for his 
disappearance. Vigorous search is going on 
and a special team headed by a DIG of 
Police has reach the site. The Government 
of Haryana and Rajasthan and their Police 
officers have been alerted and requested to 
help in search operations. Punjab Govern
ment has also arranged for closure of the 
flow of water In the canal to help the search 
for him.

Shri Jagdev Singh Khudian was given 
security arrangements after he filed nomina
tion papers for election to Lok Sabha. He 
was given two gunmen, an escort of an Head 
Constable and three Constables and armed 
guard of one Head Constable and four 
Constables at his residence. However, he 
returned these arrangements on 8th No
vember. 1989 and in spite of advice from the 
Punjab Police, he declined to have any 
security arrangements.

I can assure the House that all possible 
efforts are being made to trace out the 
whereatiouts of the Hon’ble Member. From 
the information received so far, it is not 
possible to say whether any foul play can be 
suspected. As Is well known, the Govern
ment has started a process of bringing Punjab 
back to normalcy. We have great hope from 
the newly elected Members of Parliament of 
this State that they would help us in achiev
ing this aim. The disappearance of the 
Hon’ble Member at this juncture is a matter 
of special concern for all of us.

i am sure that the Hon'ble Members of 
this House would join me in wishing for the


